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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

i - , 0.A. No.95 of 2007
‘DATE OF DECISION:03.05.2007 - .

Mr.Biten Kumar Deb & @ Others |
S U Applicant/s

Mr.H.G.Boruah |
A Advocate for the

Applicant/s.

- Versus —
U.O.1. & Ors
606 eessesscenseerecrrsrs s sesasaces ettt ettt s aen e .......t........Respondent/S

- Mr.M.U.Ahmed, Addl.C.G.S.C. :
Respondents \

CORAM

THE HON’BLE-MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

see the Judgment?

1. Whether reporters of local newspapers may be allowed to %

2. Whether to be referred to the Reporter or not? ?Sﬁo

3. Whether to be forwarded for inciuding in _the Digest Being
' ‘compiled at Jodhpur Bench & other Benches 2 Yy{o

4, Whether their Lordships wish to see the fair copy _
of the Judgment? - ‘ . ' }eiS/No

Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
: GUWAHATI BENCH

Original Application No. 95 of 2007.

Date of Order: This, the 3rd day of May, 2007.

THE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN

1.

Mr. Bitan Kumar Deb

S/0 Late Bijoy Kumar Das

Jr. Teacher, 14 Assam Rifles
C/0: 99 APO. :

Mr. Madhu Prakash Godiyal

S/0: Late Shri Harshpati Godiyal
Jr. Teacher, 34 Assam Rifles
C/0: 99 APO.

“Mr.Rajkumar Thakur ' /

Late Shri Singheshwar -Thakur
Jr. Teacher, 34 Assam Rifles
C/0: 99 APO.

Mr. Hukum Chand Sharma

S/0: Late Ram Lok Sharma o
Hindi Teacher, 34 Assam Rifles
C/0: 99 APO. , |
Mrs. Biva Talukdar

D/0O: Late Hari Dhar

Jr. Teacher, 23 Assam Rifles
C/0: 99 APO. ' '

Mr. Salil Kr. Choudhury
S/0: Late K.R.Choudhury
Jr. Teacher, 23 Assam Rifles
C/0: 99 APO. '

Mrs. Swapna Dey
D/O: Shri Rabindra Ch. Dey

Jr. Teacher, 22 Assam Rifles

C/0: 99 APO.

Mr. Mridul Kar Purkayastha
S/0: Late Gopesh Kar Purkayastha
Jr. Teacher, 17 Assam Rifles



N

C/0: 99 APO. .

9. Mrs. Geeta B. -
W/0: Mr. Vidhya Dharan
Jr. Teacher, 6 Assam Rifles
C/0: 99 APO. o

10. Mr. Shaisuddin Ahmed
) S/0: Mr. M. Udin Ahmed
' Jr. Teacher, 34 Assam Rifles
C/0: 99 APO. '
‘ | e Applicants.
By Advocate Mr. Hara Gobinda Boruah.

- Versus -

1.. The Union of India
Represented by the Secretary
to the Government of India
Ministry of Home Affairs
North Block, New Delhi.

2. The Secretary to the Govt. of India
Ministry of Finance ‘
New Delhi.

3. The Director General of Assam Rifles
Mahanideshalaya, ‘Shillong-11.

4. The Commandant
O/A: 14 Assam Rifles
C/0: 99 APO.

5. The Commandant
O/A: 34 Assam Rifles
C/0: 99 APO.

6. The Commandant A
O/A: 23 Assam Rifles , ,
'C/0: 99 APO. ‘ '

7. The Commandant
O/A: 22 Assam Rifles
C/0: 99 APO.

8. ~ The Commandant
O/A: 17 Assam Rifles
C/0: 99 APO.
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9. The Commandant
O/A: 6 Assam Rifles
C/0: 99 APO. '
......... Respondents.

By Mr. M.U.Ahmed, Addl.C.G.S.C.

O RD E R (ORAL)

SACHIDANANDAN, K.V., (V.C.):

All the Applicants are Jr. Teachers of Assam
Rifles. According to them, their length of.servige is
more than twelve yeérs énd Applicant No.4 is on the
verge of retirement. .As per ‘Assured Career
Progression Scheme’ of Govf. of India, Ministry of
Personnel, Public Grievances and Pension all the
Central Govt. Civilian employees is to be granted two
financial upgradation on ‘completion of .twelve, and
twenty four years of regular service in the grade in
the event of no regplar promotion in the'grade. The
Applicants averred in the O.A. thatfthe Eenefits of
revised pay scale undér ACP Schemé is applicable to
all the school teachers employed.by‘the Central Govt.
in Uﬁion Territories and other autonomous bodies
sponsored by the Central Government. According to £he
Applicants, the other school teachers of tée Assam

Rifles Schools are allowed to draw thHe revised pay

scale under the ACP Schemée but the present Applicants

-
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“

are deprived of the said benefits which is a hostile
discrimination. Tﬁis differentiation/classification
is not based on intelligible criterion. According to
them, since all of them have not availed any kind of

promotion during'their service tenure and having been
completed more than twelve years of regular service,
they are tentitléd to the benefit of financial

upgradation. All the Applicants have filed a joint

representation on 24.02.2007 to the third Respondent

(Annexure-C) ventilating their grievances but to of
no ayéil. Aggrieved by the inaction on the part of
the Respondents they have filed this O.A. under Rule

4(5) (a) Qf the CAT XProbedure) Rules, 1987 seeking -

~the following relief:-

“It 1is prayed that your honour would
graciously be pleased to direct the
respondents to release/pay to the
applicants the benefits revised pay
scale i.e., 5500-125-9000 under assured
career progression scheme with all
arrear benefits as introduced by the
Govt. of 1India or to direct the
respondents to declare the service of
the applicants is gqualified for the said
benefits as specified in para 7 after
hearing the parties and perusal of
records.”

C 2. I have heard Mr. Hara Gobinda Boruah,

learned counsel for the Applicants. Mr. M.U.Ahmed,



/BB/

learned Addl. C.G.S.C. representéd the Respondents.

When the matter -came up for consideration, learned.

counsel for the Applicants submftted that he would be
satisfied if a directibn i; issued to .the third
Respondént to cénsider and dispoSe of the ﬁoint
representa?ionA within- a time frage. Mr.M.U.Ahmed,

learned Addl. C.G.S.C. submitted that he has no

objection in adopting such course of action.

3. Accordingly,"in the interest of Jjustice,

this.Tribunal,directs the Applicants to send a copy
of this O.A. to the third.Respondent forthwith. On
receipt of such éopy the third Respondent or any
other competent‘aqthority shall conéider and.dispose
of the Annexure-C representation Adéted 24.02.2007
alonq .the "O.A. and pass speaking orders thereén

within a period of three months from the date of

receipt of this order communicating the same to the’

Applicants without delay.

The Original Application is disposed of as

“above. There shall be no order as to costs.

- e D

(K.V.SACHIDANANDAN)
VICE CHAIRMAN

% .
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Dist: Senapati & Ors. qI1gTR *LTY9tE
> : Guwahati Bench

IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL
GUWAHATI BENCH o

. . . (——" .
ORIGINAL APPLICATION NO,c?ug /07.

Mr. Bitan Kumar Deb & Ors
' s » s Applicants
_ -Vs-
Union of India & Ors. :
........................ .Respondents.

SYNOPSIS

All the applicants are the Jr. Teachers of Assam
Rifles and applicant. No. 4 is a Hindi teacher. All the
applicants are serving under the respondents from the
date of their joining till today continuously and they

- are discharging their duties honestly, sincerely and to
the best of satisfaction of all their superior. The
‘length of service of all the applicants are more than
12 years and applicant NO. 4 is on the verge of
‘retirement. Govt. of India has circulated a scheme
through office memorandum being No. 35034/1/97 Estt (D)
dated 09 August 1999 published through the Ministry of
personal, public grievances and pension (Department of
personal and TRG) in the name and style ‘Assured career
progression scheme’ for central Govt. Civilian
employees. This ‘Assured career progression scheme’ for.
Central Govt. employees has been introduced by the
Govt.. of India on the recommendation of the fifth

- Central pay commission to deal with the problem of
genuine stagnation and hardship faced by the employees
due to the lack of adequate promotional avenues. The
scheme is operational from 9 August 1999 keeping in
view all relevant factors. By the said scheme it has
been decided to grant two financial up-gradation as
-recommended by the fifth Central pay commission and
also in accordance  with the agreed settlement dated
September 1, 1997 entered into with the staff side of
the national council (JCM). The two financial up
-gradation under the ACP scheme in the entire Govt.
service career of an employee is to be counted against
regular promotion availed from the grade in which an-
employee was appointed as a direct recruit. This shall
mean ‘that two financial up-gradation under the ACP
scheme shall be available only if no regular promotion
during the prescribed period (12 and 24 years) have
been availed by an employee. The benefits of revised
pay scale under ACP scheme 1is applicable to all the )
school teachers employed by the Central Govt. in Union



et 1

Territories and other autonomous bodies sponsored by
the - Central Govt. Even after released of Rs.1831.20
Crore by the Central Govt. for revised pay scale and
dearness allowance for all types of primary school

teachers, the respondent NO. 3 allowed the other:

teachers of the A.R. School to .draw the said revised-A

scale of pay excluding the applicants. The entry scale
of pay with the 'corresponding scale as revised and
selection scale of pay are given hereunder.

Entry scale : 4500-125-7000. .
Revised scale : 5500-175-9000 (After completion of
12 years.)

"Selection scale : 6500-225-10500 (After completion
: of 24 years.)

The benefit of revised pay scale. in the grade‘of\

Rs.5500-175-9000 per months under ACP scheme 1is
presently drawing by the other teachers of the A.R.
schools but the applicants are deprived which 1is a
“hostile - discrimination. This differentiation/

‘classification is not based on intelligible criterion.
A news caption reported in the ‘Sanghai Express’ on
20/3/2002 from which the applicants came to know that
cabinet has approved the grant of revised senior scale

‘and selection scale for the primary school teachers

w.e.f. January one 1996 in substitution of the scale
~ already sanction to them. All the applicants have not
‘availed any kind of promotion during their service
‘tenure and fulfilled all the eligibility <criterion
/period under the ACP scheme but no steps has been
taken by the respondents yet for the benefits of the
~applicants. They have been completed more than 12 years

of continuous qualifying service in this esteem

organization and applicant No. 4 1is on verge of
retirement. The respondents -are delaying the matter
depriving the applicants in getting the said benefits.
On 24™ day of February 2007 all the applicants filed an
joint application addressing the Director General of
Assam Rifles ventilating their grievances to vindicate
‘their rights but no fruitful result came out in this
attempt. Hence this instant application.

Filed by

e

Hara Gobinda Boruah

Advocate
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Dist: Senapati & Ors.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

GUWAHATI BENCH

ORIGINAL APPLICATION NOo. O /o7.

Mr. Bitan Kumar Deb & Ors

-Vs-

Union of India & Ors.

S1 No. » Annexure
. Annexure-A.
09/08/1999
2{._ - Annexure B.
20/03/2002
“3f Annexure-C.

24/02/2007

v, « RESpondents .

LIST OF DATES

Page

Contents.
‘Assured career progression’
scheme introduced by the
Govt. of India.

News Caption reported in

‘the ‘Sanghai Express’ on

20/03/2002.

Joint application of the
applicants. ;

Filed by

~e.

Hara Gobinda Boruah
Advocate

............. ... .Applicants
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Dist: Senapati & Ors.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION NO. oy /07.

!
Mr. Bitan Kumar Deb & Ors .
v«  Applicants .

_Vs -
Union of India & Ors.
reesesesrssasastetnsens .Respondents.

INDEX
Sl. No. . Particulars Page Nos
1. Original application \— (-
2. Verification !
3. Annexure-A ' \ H,_l}a'
4. _ Annexurg—B_ - 351
5." Annexure-C 91~ 16

Filed by

He

Hara Gobinda Boruah
Advocate
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Dist: Sehapati & Ors.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION NO. 95 /07.

1.Mr. Bitan Kumar Deb
S/0:Late Bijoy Kumar Deb

Jr. Teacher, 14 Assam Rifles
C/0: 99 APO

~ 2.Mr. Madhu Prakash Godiyal »
S/0: Late Shri Harshpati Gadiyal
Jr. Teacher, 34 Assam Rifles
C/0:99 APO

3.Mr. Rajkumar Thakur

S/0: Late Shri Singheshwar Thakur
Jr. Teacher, 34 Assam Rifles
C/0: 99 APO |

4 .Mr. Hukum Chand Sharma

S/0: Late Ram Lok Sharma

Hindi Teacher, 34 Assam Rifles .
C/0: 99 APO.

5.Mrs. Biva Talukdar

D/0O: Late Hari Dhar

Jr. Teacher, 23 Assam Rifles
" C/0: 99 APO

6.Mr.Salil Kr. Choudhury
S/0: Late K.R. Choudhury
Jr. Teacher, 23 Assam Rifles
C/0: 99 APO

7.Mrs Swapna Dey

D/0O: Shri Rabndra Ch. Dey
Jr.Teacher, 22 Assam Rifles.
'C/0: 99 APO -

8.Mr. Mridul Kar Purkayastha
S/0:Late Gopesh Kar Purkayastha
Jr. teacher, 17 Assam Rifles.
~C/0: 99 APO

9. Mrs. Geeta B.

W/0: Mr. Vidhya Dharan

Jr. teacher, 6 Assam Rifles
C/0: 99 APO

A

Yo (rabinda Bon

,‘/3,

' é&vacgﬁé‘
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10.Mr. Shaisuddin Ahmed

S/0: Mr. M. Uddin Ahmed _

Jr. teacher, 34 Assam Rifles

C/0: 99 APO '

(Same cause of Action) :
............... Applicants.

- =Veg~- o
1.The Union of India,
Represented by the'Secretary to

~ the Govt. of India, Ministry of
Home Affairs, North Block, New
Delhi. |

2.The Secretary to the Govt. of
India, _
Ministry of Finance, New Delhi.

3.The Director General of Assam
Rifles. :
Mahanideshalaya, Shillong-11.

| Ej&%; b?gQLL' :v,<i

4 .The commandant
O/A:14 Assam Rifles
' C/0.: 99 APO

5.The Commandant
O/A: 34 Assam Rifles
C/0: 99 APO

6.The Commandant
O/A: 23 Assam Rifles
C/0: 99 APO :

7. The Commandant
O/A: 22 Assam Rifles
C/0: 99 APO

8.The Commandant
- O/A: 17 Assam Rifles
C/0: 99 APO

9.The Commandant
O/A: 6 Assam Rifles
C/0: 99 APO
R .Respondents.

The Details of the Application

1. Particulars of the Applicants:

1.1
I.Name of the Applicants Nol: Mr.Bitan Kumar Deb



IT.Name of the father :Late Bijoy Kr. Deb
III.Design. of the office :Jr. Teacher, 14 A.R.
: v C/0: 99 APO _
IV.Address after service :Mr. Bitan Kumar Deb

S/0: Late Bijoy Kumar Deb
Jr. teacher, 14 A.R.
C/0: 99 APO

1.2. o :
I.Name of the applicant NO.2:Mr. Madhu Prakash Godiyal
IT.Name of the father :Late Shri Harshpati Godiyal

III.Design. of the office :Jr. teacher, 34 A.R

'C/0: 99 APO :
IV.Address after service :Mr. Madhu Prakash Godiya
' S/0: Late Shri Harshpati Godiyal
Jr. Teacher, 34 A.R
C/0: 99 APO

Qﬂh;‘kF4Qé? .','  )

1.3

I.Name of the applicant No.3:Mr. Raj Kumar Thakur

IT.Name of the father :Late Shri Singheshwar Thakur.

" IIT.Design. of the office :Jr. Teacher, 34 A.R.

o | o - . C/0:99 APO

IV.Address after service ":Mr. Raj Kumar THakur

' ‘ S/0:Late Shri Singheshwar Thakur

Jr. Teacher, 34 A.R
C/0:99 APO. '

1.4. | - |

‘I.Name of the applicant No.4:Mr.Hukam Chand Sharma

IT.Name of the father :Late Ram Lok Shama

ITT.Design. of the office :Hindi teacher, 34 A.R
' . C/0: 99 APO

IV. Address after service :Mrs. Hukam Chand Sharma
' S/0: Late Ram Lok Sharma
Hindi teacher, 34 A.R

C/0:99 APO
1.5 » , _
I.Name of the applicant No.5:Mrs Biva Talukdar
-IT.Name of the father : : Late Hari Dhar

ITII.Design. of the office :Jr. teacher, 23 A.R
: . ' C/0: 99 APO
IV.Address after service :Mrs. Biva Talukdar
D/O:Late Hari Dhar
Jr. Teacher, 23 A.R
C/0: 99 APO

1.6 7 :
I.Name of the applicant No.6:MrSalil Kr. Choudhury
IT. Name of father :Late K.R. Choudhury
III.Design. of the office :Jr. teacher, 22 A.R

C/0: 99 APO



IV. Address after service :Mr. Salil Kr. Choudhury
S/0: Late K.R. Choudhury
Jr. Teacher, 22 A.R.
C/0: 99 APO.

1.7 : :
I.Name of the applicant No.7: Mrs. Swapna Dey
II:Name of the father :D/0: Rabindra Ch. Dey
IIT.Design. of the office :Jr. Teacher, 22 A.R
: . C/0: 99 APO
IV.Address after service :Mrs. Swapna Dey
' ‘ D/0O:Rabindra Ch. Dey

Jr. Teacher, 22 A.R

C/0: 99 APO ”
1.8 _
I.Name of the applicant No.8: Mr. Mridul Kar Purkayastha
II:Name of the father :Late Gopesh Kar Purkayastha

ITTI.Design. of the office :Jr. Teacher, 17 A.R
_ C/0: 99 APO
IV.Address after service : Mr. Mridul Kar Purkayastha

S/0: Late Gopesh Kar Purkayastha |

Jr. Teacher, 17 A.R
C/0: 99 APO -

1.9
I.Name of the applicant No.9: Mrs. Geeta B. _
IT:Name of the Husband ¢:W/0: Mr. Vidhya Dharan

ITT.Design. of the office :Jr. Teacher, 6 A.R
C/0: 99 APO
IV.Address after service : Mrs. Geeta B.
W/0: Mr. Vidhya Dharan
Jr. Teacher, 6 A.R
: C/0: 99 APO
1.10

I.Name of the applicant No.10: Mr. Shaisuddin Ahmed
II:Name of the father - ¢ Mr. M. Uddin Ahmed

III.Design. of the office  :Jr. Teacher, 34 A.R
: , ~ C/0: 99 APO
IV.Address after service  : Mr. Shaisuddin Ahmed
' Mr. M. Uddin Ahmed
‘Jr. Teacher, 34 A.R
C/0: 99 APO

2. Particulars of Respondents

2.1 Name and designation of(I) The Secretary to the
the Respondents Govt. of India, Ministry of
: Home Affairs, North Block,
New Delhi.

(II) The Sécretary to the
Govt. of India, Ministry of
Finance, New Delhi. -

Pl B B




2.2. Office Address of the
‘Respondents

(ITI)The Director General
of Assam Rifles
Mahanideshaleya, Shillong-11.

(IV)The Commandant
O/A: 14 Assam Rifles
C/0: 99 APO

(V)Thé Commandant

O/A: 34 Assam Rifles

C/0:99 APO

(VI)The Commandant
O/A: 23 Assam Rifles
C/0: 99 APO

(VIT)The Commandant
O/A: 22 Assam Rifles
C/0:APO

(VIII)The Commandant

- O/A: 17 Assam Rifles

C/0: 99 APO

- (IX) The Commandant

O/A: 6 Assam Rifles
C/0: 99 APO

(I)Office of the Secretary
to the Govt. of India,
Ministry of Home Affairs,
North Block, New Delhi.

(II)Office of the Secretary
to the Govt. of India,

Ministry of Finance, New

Delhi. \

- (III)Office of the Director

General of Assam Rifles,
Mahanideshalaya, Shillong-11

(IV)Office of the Commandant
O/A: 14 Assam Rifles
C/0: 99 APO

(V)Office of the Commandant
O/A: 34 Assam Rifles
C/0: 99 APO

VI.Office of the Commandant

O/A: 23 Assam Rifles
C/0: 99 APO

Bl e Bk




~ .2.3. Address for service ¢f

_C/O:

VII.Office of the Commandant
O/A: 22 Assam Rifles
C/0: 99 APO

VIII.Office of the Commandant
O/A: 17 Assam Rifles
9% APO

(IX)Office of the Commandant
6 Assam Rifles.

C/0: 99 APO

Notice: :

(I)Office of the Secretary
to the Govt. of India,
Ministry of Home Affairs,
North Block, New Delhi.

(IT)Office of the Secretary:

to the Govt. of India,
Ministry of Finance, New

" Delhi.

(ITI)Office of the Director
General of < Assam Rifles,
Mahanideshalaya, Shillong-11

(IV)Office of the Commandant
O/A: 14 Assam Rifles
C/0: 99 APO

(V)Office of the Commandant =

O/A: 34 Assam Rifles
C/0:99 APO

- VI.Office of the Commandant

‘O/A: 23 Assam Rifles

C/0: 99 APO

VII.Office of the Commandant

O/A: 22 Assam Rifles
C/0: 99 APO

(VIII) Office of the commandant
17 Assam Rifles. '
C/0: 99 APO

(IX)Office of the Commandant
O/A: 6 Assam Rifles
C/0. 99 APO

Bla e e

e
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3. Particulars against which the application is made:

Benefits of revised pay scale i.e. Rs.5500-125-
90000 as sanction by the wunder “Assured career
progression scheme” introduced by the Govt. of India
published through  Ministry of personal, public
grievance and pension (Department of personal and TRG)
vide Memo No. 35034/1/97 Estt (D) date 09 Augustl1999 is
denied to the applicants.

4. Jurisdiction of the Tribunal:
‘The ‘applicants declares that subject matter of the

case against which they wants redressal is within the

Jurisdiction of the tribunal.As 1L~m e W(S) &5 AT
L0 cosn DOV, OST -
5. Ground for relief:

5.1. That the benefits of revised pay scale of Rs.5500-
125-9000 under ACP Scheme is denied to applicants even
after sanction of the Cabinet and completion of more
than 12 years of continuous services. :

5.2. That the applicants is duly qualified for the said
benefit of revised pay scale under ACP scheme because
the applicants have been working continuously from the
date of their joining against the isolated post which
has no any promotional avenues.

5.3. That the applicants have approached the department

saying that they are duly completed all the eligibility .

criterion prescribed under the ACP scheme but no steps

has been taken till date by the concerned authority for .

the good self of the appllcants which is arbltrary and
1llegal .

5.4. That after release of Rs.1831.20 crore by the
Central Govt. for revised pay scale for all types of
primary school teachers the respondent No. 3 allowed
the other teachers of the A.R. schools to draw the said
revised scale pay excluding the applicants which is a
hostile discrimination.

6. Limitation:
The applicants further declares that this application

is field within the period of limitation as prescribed.

under  section 21 of the Admlnlstratlve Tribunal Act.
1985.

7. Facts of the case:
The facts of the case are given below:

7.1. That the applicants begs to state that All the

applicants are the Jr. Teachers of Assam Rifles and

r kﬂjghé?' g‘



applicants No. 4 is a Hindi teacher. All the applicants
are serving under the respondents from the date of
their Jjoining till today continuously and they are
‘discharging their duties honestly, sincerely and to the
pest of satisfaction of all their superior.

7.2. That the applicants begs to state that the
applicant No.1l was appointed by an order dated 23/12/91
issued by D.G.R. and his length of service in this
esteem organization is 14 years.

The épplicant No.2 was appointed by an. order dated
15/04/1989 issued by D.G.R. and his length of service
in this esteem organization is 17 years.

The épplicant No. 3 was appointed by an order dated
13/05/1983 issued by D.G.R. and his length of service
in this esteem organization is 23 years.

The applicant No.4 was appointed by an order dated
29/04/1965 issued by D.G.R. and his length of service
in this esteem organization is 41 years.

The applicant No. 5 was appointed by an order dated-

. 23/11/1985 issued by D.G.R. and his length of service
in this esteem organization is 21 years. -

The applicant No.6 was appointed by an order dated
8/01/1988 issued by D.G.R. and his length of service in
this esteem organization is 21 years.

The applicant No.7 was appointed by an order dated
21/04/1986 issued by D.G.R. and his length of service
in this esteem organization is 26 years.

The applicant No. 8 was appointed by an order dated
29/09/1986 issued by D.G.R. and his length of service
in this esteem organization is 20 years.

The applicant No.9 was appointed by an order dated
23/06/1992 issued by D.G.R. and his length of service
in this esteem organization is 14 years. '

The applicant No. 10 was appointed by'an order dated
24/06/1990 issued by D.G.R. and his length of service
in this esteem organization is 16 years.

The applicants craves leaves of
the Hon’ble Tribunal to produced the
appointment letters of - the
applicants as and when called for.

Potldn i £



7.3. That the Assam Rifles 1is directly under the
General superintendence and Control of the Central
Government as per provisions of the Assam Rifles Act.
1941. Under the provision of the said Act, the Central
Govt. 1is authorised to appoint such person or authority
in the Assam Rifles. The office of the Director General
is held by a person who is an active member of the
Indian armed forces and he 1is an officer generally
above the rank of Brigadier in the Indian army. The
"Assam " Rifles 1is created under the Above referred
Statute and function directly under the Control of the
Central Govt. Section 5 of the Assam Rifles Act. 1941,
Specifies the classes and ranks in the Assam Rifles.
The teachers are <classified as a Non- Combatised
personnel of the Indian Army. The applicants are bound
to services any where is India where Assam Rifles Units
are located. Though the applicants are teachers they
‘are part and parcel of the Assam Rifles organization.
They- . are liable to serve in
hard/soft/insurgency/remote/ difficulty area where
Assam Rifles Units exists and have to stay with the
Combatised personnel.

7.4. That Govt. of 1India has <circulated a scheme
through office memorandum being No. 35034/1/97 Estt (D)
dated 09 August 1999 published through the Ministry of
personal, public grievances and pension (Department of
personal and TRG) in the name and style ‘Assured career
progression scheme’ for central Govt. Civilian
employees. This assured career progression scheme for
Central Govt. employees has Dbeen introduced by the
‘Govt. of India on the recommendation of the fifth
Central pay commission to deal with the problem of
genuine stagnation and hardship faced by the employees
due to the lack of adequate promotional avenues. The
scheme is operational from 9 August 1999 keeping in
view all relevant factors. By the said scheme it has

been decided to grant two financial upgradation as.

recommended by the fifth Central pay commission and
also in accordance with the agreed settlement dated
September 1, 1997 .entered into with the staff side of
the national council (JCM) to Group B.C. & D employees
in completion of 12 years and 24 years of regular
service respectively.

A copy of the said scheme is
annexed herewith and marked as
Annexure-p.

7.5. That the applicants begs to state that First
financial upgradation under the said scheme is allowed
after 12 years of ' continuous service and second

Pﬁ%dzs kh,lgbé;
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financial up gradation 1is allowed after 24 years of
continuous service.

7.6. That the applicants begs to state that two
financial upgradation under the ACP scheme in the
entire Govt. service career of an employee is to be
counted against regular promotion avail from the grade
in which an employee was appointed as a direct recruit.
This shall mean that two financial up gradation under
the ACP scheme shall be available only if no regular
promotion during the prescribed period (12 and 24
years) have been availed by an employee. All the
applicants have not availed any kind of promotion
during their service tenure and fullfilled all the
eligibility criterion /period under the ACP scheme.

7.7. That the applicants begs to state that a news

caption reported in ‘The Sanghai express’ on 20/3/2002

from which the applicants came to know that Cabinet has

approved the grant of revised ‘senior scale for the

primary school teachers w.e.f. January one 1996 in
substitution of the pay scale alfeady sanction to them.
The said revised pay scale under A.C.P. scheme is
Rs.5500-125-9000.

A photo copy of the said news
caption is annexed herewith and
marked as Annexure-B.

7.8. That the applicants begs to state that they have
been completed more than 12 years of continuous
qualifying service 1in this esteem organization and

served to the entire satisfaction of the superior but:
even after sanction of the Cabinet on the basis of the

entry pay scale the case of the applicants regarding
revised pay scale i.e., 5500-125-9000 under ACP scheme
has not been projected till date after repeated request
of the applicants. ’

7.9. That the applicants begs to state that benefits of
revised pay scale 1is applicable to all the school
“teachers employed by Central Govt. in Union Territories
and other autonomous bodies sponsored by the Central
Govt. Even after released of Rs.1831.20 Crore by the
Central Govt. for revised pay scale and dearness
allowance of primary school teachers, the respondent

NO. 3 allowed the other teachers of the A.R. School to
draw the said revised scale of pay but the applicants

“are denied the said benefits. The entry scale of pay

with. the corresponding scale as revised and selection

scale of pay are given hereunder.

. ﬂbv(q% lm,&?«é '
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Entry scale : 4500-125-7000.

Revised scale ¢ 5500-175-9000 (After completion of

- ' » 12 years.) : '

Selection scale : 6500-225-10500 (After completion
S of 24 years.) ‘

7.10. That the applicants begs to state that the

respondents are delaying the matter depriving the
applicants in getting .said benefits of revised pay

scale under ACP scheme. The applicants all this time

trying to settled their claims with the respondent No.
3. Being a model employer refusal of the respondents to

settle the 1legal «claims of their incumbents is

arbitrary and improper.

'7.11. That the applicants begs to state that the
. benefit of revised pay scale in the grade of Rs.5500-

175-9000 per months under ACP scheme is drawing by the
other teachers of the A.R. schools but the applicants

are deprived from drawing the said pay scale which is a ‘
hostile  discrimination. This differentiation/ '

classification is not based on intelligible criterion.

7.12. That the applicants begs to state that on 24™
day of February 2007 the all the applicants jointly
filed an application addressing the Director General of
Assam Rifles ventilating their grievances to vindicate

their rights but no fruitful result came out in this.

attempt.

A copy of the said application
is annexed herewith and marked as
Annexure-C.

‘7;13. That the denial of the benefits revised pay scale

of Rs.5500-175-9000 under said scheme to the applicants

‘inspite of sanction of the Cabinet and specific

provisions in the scheme is therefore illegal.

7.14. That the respondents for a long period denied to’

applicants their legitimate dues for no fault of their

own and ‘thereby caused grave injuries and injustice
to the applicants. '

8. Details of Remedies exhausted:

- That the applicants declares that they have availed all

the remedies available to them.

Plas lex tob
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8.1. That the applicants Jointly filed an application
before the Respondent No.3 on 24™ day of Feb. 2007 and
since nothing has been done by the respondents which
compelled them to approached the Hon’ble Tribunal.

9. Matter not pending with any other courts etc.

That the applicants declares that the matter regarding
in which the application have been made is not pending
before any courts of law, any other authority or any
other bench of the tribunal.

10. Relief sought:

In view of the facts mentioned in para 5 above the

applicants prays for the following relief:
It is prayed that your honour would graciously be
pleased to direct the respondents to release/pay to the
~applicants the benefits revised pay scale i.e. 5500-
125-9000 under assured career progression scheme with
all arrear benefits as introduced by the Govt. of India

or to direct the respondents to declare the service of -

the applicants is qualified for the said benefits as

specified 1in para 7 after hearing the parties and .

perusal of records.

11. Interim order if any prayed for:

'Pending final decision, in the facts and
Circumstance of the case, it 1is prayed to pass an
“interim ordg; as your honour deem fit and proper.

'12. Where and who the application is field:

The application 1is presented personally before the
registrar, Central Administrative Tribunal, Guwahati
Bench. ' |

13. Particulars of the postal order:
‘Post order in respect of the appllcatlon fee.
,(i) No of Indian postal order

(ii) Name of the post office ' : Guwahati
(iii) Date of issue . : Do
(iv) Post office at which payable : Do

14. List of enclosure:

(1) Annexure A: Photo copy of the ‘Assured career
progression scheme’ introduced by the
Govt of India. :

(2) Annexure-B: News captlon publlshed in ‘Sanghai
express.

(3) Annexure-D: Photo copy of the application filed by
o the applicants.

o

Prles e e



1%

VERIFICATIONS

1. Mr. Bitan Kr. Deb S/0 Late Bijoy Kr. Deb aged about
37 years Jr. teacher 14 Assam Rifles C/O. 99 APO Dist.
Senapati for myself and on behalf of the other
applicants duly authorized by them do hereby verify
that the contents from para-1 to 14 are true to my
personal knowledge and belief and I have not suppressed
any material facts.

pg}\g; Yymar Rk

Signature of the applicant.

Place: GQMWNVJLJR”'

Date: -\ ng .
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AYSubject =  THE ASSURED CAREER PROGRESSION~SCHEME FOR THE GENTRAL
: : GOVERNNENT’GIVIL]AN EMPLQYEES ’

1
L
- : 1

' ¢ PR I ) . ! .
‘AL The Fifth .Central Pay Commiesion in its Report has
certain’ recommendations relating to the Assured Career Progression
(ACP). Scheme for the Central Government Civilian E@ployees in- all
o Midistries/bepartments., The ACP: Scheme neads to the viewed

made

as  a
-Safety ™ot to deal with the problem . of gdenuine ‘stagnation and
hardship ‘faced by . the employeas due  to lack of adequate

promot ional avenues. ﬁccordingly, aTter carefu) consideration it -
has been decided by the Governmenﬁ to introduce the aCP Scheme

récommended by the FAifth Ceniral Pay Commission with certain
modifications as indicated hereunder, ' ‘

N

2+ GROLR YA’ CENTRAL SERvices . 7 s

. In' regpect of Group‘i,a - Central =erviceg {Technical /Non
X Technical)j no funaneal upgradation under’ the - Scheme isg being
‘proposed  for ~the reason that promotiod in their  case must be
- @aned. Hence, it hag heen decided “that there shall. be not benefits
under the (GCP Scheme for Group A Central service (Technical Non-
e Tethnjcal).‘ Cadre control ling Authqritiea in their case wou td,
T however, continue to - improve the: promotion prpects in
: oroanisations/cadres on functiona4 grounds. by @f drganisatiomal
Rstudy,.cadre review atc as per pPrescribed norms. .
oA
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qualify for upgradations under the ACF Scheme shall, however, fres

subject to the condntxcns mentlm werch in Srrresure-T .,

302 Reoular serVLce for the purpose af the ACF SBohens  shall be
;'Jnt&rprhtwd to e the cJ}qnblllﬁy,%wFVJmm counted  for  redgular
| promotion in terdos of relevarnt. Recrultment/Servioe Fu)ss .

o . . ° : D
L g, Ynt%wductimm'mf the ACH: Scheme should, howsver, in no  case
L affect  the ﬁOrma](rmgml&r) promational avenues avatlable on the
wmels ot vacancies. Attempte Heeded to LI ove e amet 1o FAECaes [es
‘ Ry Jrganlfatjnnc,umdw.u an functional ‘Qroumd% L3y Way o0
arganisational study, cadre rmvawnq atel ae per, prascriboed  norne
should rnot be given up on the. ground that the ACK Scheme Mas besn

introduawd.- ' ' f o ;a L

'-releant faotors, it has therefore be

.

IBFTVINS AMD }“Ulﬁlbh FOSTE
Ay e '

3.1., whkle i respect of these categories also prﬁmmtﬁmn st 1
Ccantinue to be duly earred, it is proposed to acpt the AL Scheans
Cdn & modified from e mltmqnte Fardahip in cs s of acutesigration
'elih@r in & cadre Groin an isolated [3¢ plng to wview all
ez 1 to greant

financial uwpgradation) &5 - reconmended hy 1hu Fifthn  Central
Commission and &lso in accardance with the Agreed Settlensnt dat
G@ptém&ﬁr L1997 (in relation Lo Growp © and'b enplovess) enhterad
into "with the staff side of the Natipnal Council (JCM wnder  the
HCH n(thP 114 Grcup B, C and D employess ir completion of 12 vyears
and 24 veara (subject to condition no in hnnexurw ~f Fegul ar
service respectively.: Isolated "posts in Group A, B, C and D
ctategories which have no promotional avenues ghal! aleo qualify
Tor similar bernefits on the pattern - indicated above. Certain
'»Cataguriw of wmp}uyww" wUACH Tas caswal emplovess Clrelading those
with T temporary. status) adhec and contract : enployees  shall  not

o

SGa o Jc(runr"y based reqgular m‘r;mut te)rm 0 as L|J¢ tinct, Trom firnarcial

“Muparadatxmn under  the ACK Scheme, shall comtinue . Lo be granted
‘after due screening by & regular Dppdrtmrntu] perQtibn JLlommittee
as'pef relevant wule«/quldlenub.} . 5 '

b, SCREEMING cwmmr&1&a oo e T
.I’ . ) . , . \'. .
6.1 . @ departmerta) mvrb@hnnq anmlf : ﬁhabl be constiteted for
the purpose of Procassing the cases F( Cgrant of  bernefits
the ACK Scheme. : : ) ‘ ¢
! o ' ' o .
The Composition of the Screening Commi ttee be the  same
coas thdt the DR prescribed under the relevant }evru11mu;1 GErvi e
Rules for reqular promotion to the higher Ggrade Lo whioch finmnc cal
npgradation  is to be granted. However; - ire cases where DEC a5 per
the prescribed rules iso headed by the (hairman/Mnmbwr of the URSC,
Cthe  SBcreening Committee under the ACE Scheme shall, instead, be
headed by the uccrwtary or anofficer of FQHlVMILHi rank  of  the
COMCerriad Mlnl‘try/bnpavtmeri. In respect of is 5001 @ ke pasts,  cthe
compoasition of the qrremnznq fmmmlitcp (WL I mudlfwuaiyun as noted
above, if  reguired) shall be fhn.hdmw a5 that .of Lk DFC for
promation - to analogous qradﬁ in that’ Mknlﬁtwv/nwpmrlmn
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In order to nirevean! operation of the ACP Scheme from resulting

uwnder strain  on the aduministrative machinery the Soreening

Cmmmittqu shall follow & time-schedule and meaet  twice  in &

tirancial year-preferably in the 1irst week of January and  July
for aiymnrq_process1ng of the cases. Accordingly, cases maturing

"during  the first-balf (April-September) of & particwlar financial

year for qracnt of benefits under the ACP” Schema: shall be taken  up
for consideration by the Screening Committee mesting in the first
week of Tanudry of the previous financial year. Gimilarly, the
Screening Committee meeting in the first week of -July of any
financial vyear. shall process the. cases that wuuld be maturing

'durang the Eecpnd hal o (Octoberwﬁarch) of the same’ findnc1a1 year .

~¢Or‘9xample, the screening Committee meeting in ‘the’ tirat week of
January,. 1999 ‘would process the cases that would‘attain maturity
during the :period April i, 1999 to September 30,,’1999 and the
Screaning Committee meeting in the first week ,1“July 4999 would

'";process, the cases. that would mature durinq the pe?iod October . 1,

1999 to March 41, 2000. L e HE I

1' ’ .~I:‘ . * s N S

P

.b.4 . To make the Schemé mparational,,ath ( CBadre Luntfolling

Authorities shall constitute the tirat Screening: Committee of  the-

,_current financial year within a’ month from the»date of issue of

. commitmanf that 1mtrnduct10n mf the AR Scheﬁe‘

’:imgue of! thxs fotce Memorandum~3ﬂ?1‘- *

;’,11.;w ﬁny 1n1erpretation/clarification of doubeLaﬁ “to the

these instructions to consider the case's that have already matured_
or’ would be maturing upto March X1, 2000 for grant of benefits
under —ACKF S<hem~. The _next Screening Cammittee shall - . be

glconbtituted as per the tLM@ sch@dule Buggeated abovp.

LN . A ‘l.‘A .
- ,1 l. * . « AT

'7F »‘MxnistrxeafDepdrtments are advised to explnra the Pﬂu51h111ty

of . effecting savinqgs =0 as to mirdimise the nddltiana’ Financial

y,entatl.
_“

Bé'g; The ACP S&hiéne shall become opecatiénml mrom “the date of

V "" ,o‘

’ tre .
,‘-n : oo

‘9.ﬂxd}n”nn far ag pprsonl uarvxnguin Lhaulndia Rudit and  Accounts

Departments. ;are concerned these orders iasue atter consultation

Nlth the Comptrmller and'auditor Benerai of Indi, . .
. SN '.'.'-"; L “ c

10.; The Fifth uentral Pay Commieﬁiqn in paragraph 82. 1% of ite .

Rewnrt has also uwparatmly rarommendwd ‘a “Dynamicnﬁasurpd Career

Prwgressianx,nwﬁhanism” tor different streams of dactaws. It . has

Qbemnv decided ‘“that the maid recommendation mby » be cunsjdwred
separatmly hy- the adminlatrative Minintr concerned in
- consultation with the Department of P»rsqndl and Trqlning and the
"papartment of Empendxture. . . ) B t '

,
' R

o P : NG

s8COpe

. and’ eesning of the provi%innﬁ of the. ACP Schieme mhall he Qiven by

biae Depqrtmcnt of Personnel and Wraining (Lstabl:ahment - D).

12. AlL M:mistrims/Dmpartments May gjva wids Lirculatlon to thusp'
inmtructions for guidarnce of all concerned and a?am take -immediate -
steps to implement.the scheme. kgeping in view the.ground situatlion

cohtalning « in services/cadres/posts within  their  administrative -

Jurladlutiun.

. . 8d/- % o w

1t ' . -.

, . e ' . Director (Establishment)
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AT o ~ ) . Annexure — '
‘ P U CL - A w
rDNbITIONS FOR _GRANT OF BENEFITS UNDER THE ACP SCHEME

[

1. The ACP. Srheme envisages merely ‘placement in 'the higher pay-
"suale/grant of financial benefits (through financimf upgradations .
U~on1y to the Governmert | servant concerned on. peraonal bgsis and

shall, Ltherefore, neither amount to . functionul/regular proqotiqn

nor would regulre creation of new post% foir the purpose. '

2. 7& Tha hzgheet pay ~scale. upto which tha f1n$nc1al upgradation
. under - the. Scheme shall be available will be Rsu*‘l4 300-18,300.
Beyand..this leyel, there shall be beno fxnancxal qurudatlon and
' hlgher posts shall be filled strxctly an vacanry baSEd prommtxona..
3 A T
fi3.;;.The financial baneflts under the ace Schemé s"&ll be granted’
i from- the date of completiaon. of the elxglbiiityJ fiad . prescribed
. the ABP ~8cheme or frnm- the

ctions‘whichever is latar.;x~,

ARt 1 . ""-w-

'-Jldlﬂ‘LThe first f#nancial upgradatiﬁn»undgr the éCF‘gcheme shall be
"allowed after :12 years _of regular service*tand the  second
upgradation qfter 12 years.of regular. service fﬂnm %he date of the .
fxrst'“f;nancial upgradation subject to fulfillmenf of prescrlbed
conditions.. In tother . words, if , the = first *upgradatimn © gets
el postpcnpd 3oh account of the employea not foumd“fit or due to
departmental?proceedlngs,.etc this would have cdhbequentlal effect
gh . the se&ond upqradatlon' which.: would alfo'- geL deferred,

H accordingly ‘n” . Do f ”"}, T :

L i —....,‘_‘ . i ' - . Cob, .v‘ .3

5 1 Two financial upgradationﬁ under the ACP g hema 1n the entire .
o Government servlre career of “an employee-shall e Counted Lagainst
' regular promatlnns (inc]uding in—situ promut1¢n and' fast. trade
,4?rpromot1on . pvailed through limxted departmonual - competitive -
pxaminutxon)‘ availed “from’ the grade in which an“employep - was
;idpp ;nted amia., ‘direct recrutt. This shall mnean thatﬂtwm .financial’
Jzupgradationa.‘under the ACP Scheme shall be avaiiable only if no
q’"regular promations during. the’ praqcribvd periods (12 and 224 years)
fu‘have been anllPd by ‘an. employee. 1f an emp)myew ha already got
 ,. one': regular prumotxon, he shall qualify for the second financial
Q“,upgradution only ‘on 'completion ‘of 24 years of"regular service
. under the ACP Scheme. In case two prior promotiwnc on reqular
@5”bmsis have alFEddy been received by, an employee& noVbenufit under
. the ACP Scheme shall accrue to h;m.-‘v PP : '

S e a mma——— At g
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 #5 .2 Rnsldency perlode (regular ﬁwrvice) for gfantk of benefits
s .under  the ACP Tghrmp shall be counted . from thefgrade. in which an.’
employee nas appolntp a5 a diract recruxt. ' E
. \v\ 1" i A, . .
&, Fulfillment of nqrmul' promotion n@f&é&‘ (benchwmark, '
. depurtmcntal examination, spnioklty cumwfitnvsﬁ if the case of”
oy Broup A o émployee, etc) for grant aof finaqcial“ upgradations,’
ngg'performance“ ot such duties as. are entrustedig

A=l it employees,
:“w together with. ﬁgtpntion of old designation, . fxnancxal upgradationS‘”
'HF personal .to  the incumbent fQFl the. bated,,purpoaeq and‘
Lghurestrictxon eof ‘thc ACF Schema for fxnanciml Hoartainis othér
) :_'beneflts (Hourp Building ® Advance, allotment ¢f‘: Gavernment ;
"Tg? Accommodatlmh," advances, etc Conly wmthout : ponferring Aary
: prleleges related to higher status(e.qg. 1nv1ta£'onXto ceremonia1‘ A
w,functxons, deputmtzun - to . high posts,'etc) shayl hé ensured for L
grant ot banefitm undpr thu ACP Qchamw.. n
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}ﬂFinén;ial'ubgradation uhder the Scheme shall be given to the
xt ‘hrgher grade in acrordance with the existing Wierarchy an—~ &
e cadre/catagory:- ot " pasta . without . creating nNew RORTLE for the

-

| T curoode.’s Beusyer, in case of isoléted posts, #rvtne absence of 7

-+ detined hierarchical grades, financial upgradatiori.ghall be qiven
by the Miniatriés/Departmentﬁ'concerned in the: imndediately next
. higher (standard/connon) pay~-scales as indicatad - 4n . Annexure—Il
. .which 1s in Keeping with part .- A af the first gchedule annexed to
1, " the’ Nétifﬁcatiqn dated ,S@ptember-302'1997'of13th@ Ministry of
; - Finagnce (Department of’Expenditure). For’in%tante,}ihgumbents - of
s . - isolated poets in the pay-scale S~4, as indicated in Annexure - II
.+ will. be eligible for the proho%ed tﬁa financiat upgfadations only
.:to;gpgipayegqélég -5 and $-6. Financial upgradation on a dynamic
.U pasis (i.e. without having to create posts in the! relevant scales
" ot ..pay) has’been recommended by the F;fth‘Centgaii?ay Commission
only- for thewincumhents of isolatad'pmﬁtslwhich}haye no avenues of
promotion at all. Since finangialaupgradatioﬁs‘uﬁdgr .the Scheme
shall be personal’ to the incumbentiof the isola{éqféust; the  same
ahall . be filled at its -original. level (Fay-scale)® when vacated,
:poste which are part of s well-defined cadre sha}i not gqualify for
_'the ACP Scheae on  ‘dynamic’ basis. The ACF, benef
shall be granted conforming to ‘the| existing.
structure obly.”l o a : g L

' - R ’ f“a‘ RN

. : o oo ‘ . Yo R
-8, . The fimancial: upgnadatian»gndér Lthe GCP:QScheme stall be
“wﬁ,pgrély personal to the employee and shall havat@u ﬁ@levance to his
L' ssaeniority. pénition.. RS | gurh, - there mhall':&@qidd additional

“iv financial  pgradation for the senior amployee on tHe ground that
4

‘whel  Junior guployee in the grade has got highet, pay-scale under
© the ACP S8cheme. =~ - . . m} _“.'hkcj‘_!jﬁ“ IV .

' Y \

,y i . NS ‘e .

2 s
W o

ks

_— :%ywﬂn upgradation under , the ACP,écﬁéha;ﬁp%y ot ﬁﬁémployée shall

-t

hé ' fixed - undetr’ the provistons . ar FR(22(1) all) igubject to a.

Cminimum financial benefit of

lg;éEgn@onajawangwwiﬁainihg;Offiqa,NamarandumaNo,@zﬂhgﬁﬁzﬁpay.Igwdated

July S, 1999;,Thedf;nan;ia1'benefit? allowed underithe ‘ACP; Scheme -

+ . . shall be finETfénq-no_payé?iga§§qh.béﬁéfii”sb31Wﬁucé?ue. at the.
. time " of'regmlarﬂpromot}pn 1,g:iPoat1nq aga;nggja}ﬂanctional-'pqg}_
X ‘Any the higher grade. -~ ] A A it Co
710, Brant ”mtfjﬁighef pgy—kca;e,unaar,thg AC@{%?Eﬁamé shall Ee_?
; _ . conditional to the tatt ' that an employee, yhileﬁacﬁépting the said

: benefit, -ohallihe depmed to have aiven_his unqualified
. for regular promotion on oGGurrence of vacancytstbsequently. in
case -he ‘retuses to accept the_highar post on,btﬁ@@lar promotian.

. eubsequentlyy he shall be subjbctfta nbfmalgdebangft for regular |
L promotion' as’ préscribed inthe general “ingkrdgtions . im . this

réqgard. However ; &g and  when he &ccepls. ﬁggﬂxar promotion
thercafter, . he stall become eligibhle for. the segogd upgradation

under the AOF . Scheme only after - he completes! the required
‘eligibility ;mgrvicu/period under the ACP achemarid‘ that  highet
grade subject’ to the condition that,tha.periodifqﬁ?wﬁich
debgrred,_for~ﬁegular promotioniahali not auunt%furﬁ the
For enample,: it; s person has got éne'financialfupggadatiun

e was

rendering 12 years aof regular service and after 2ayears ' therefrom
it he refuses regular promotion and- iw aangaquantly debarred for
one year and:subsequently ne is promoted to the tigher
regular hasia - after completion of 19 yearas (12+2+%) of regular
servica, .he: shall be eligible fqr‘;oﬁs}geratian“{'r

’ 3 . .the second
upgradation under the ACH Scheme

I years. in additien to two years of service already ‘Féndered by - him
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ttsgin their case
hierarchi .. cal:
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R®'« 1007#‘&5,per-tbgfﬁbepartment 0T,

Acceptance.

purpo#g.f
aftter. ~

grade ‘on -

only after repgdering then more.
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‘after'the firgt financial qurddation (2110) in ATER h(gherl brac

> :I‘;)'/'“ji.é. ,.,dﬁ‘ft&\"‘ 2‘5 )"E'\EU'S
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¥

t

f . debarmént

- the rvequlred 2 Y€ars

’

13, - In:the matter of disc

‘period of one y

-G ~—-

(124241410) of

of regular ser

benefits under the BCP,SCheme shall
harmal’ - promotion. Such cases shail:
itheiprovision ., of relevant C05 (Cca)

© thereunder. -

4, .

”‘AQ.' The' proposed acp Scheme conte

e Qgrsoggiugg§gg in the

-

promeotion are applica

hrgheﬁ'pay~scale/grant of - fina _
‘onlyﬂﬂand'shall noL amount 4o aciuai/fUnctional,promotion of +the.
© - employees | concerned. Since orders- regarging:;ﬁeservat}on

ble‘on)y A th

- reservation ordersa/rostar shall not
cshall extend 1ts benefits . unifor
employees’ ‘al'so, However, at the

(actual) promotion, the Cadre Contro

. N by

.'.thatgéylfréSErvatlon orders are ‘applied strictly. =

v;i?.‘§VEXist1n9 timg: bound prQMdtiod
gpromgﬁiohd,schgma). invarious Ninistries/Departments may,  as’ per

€hoice; ‘continue 1o be operational o

Vuoffﬁémnloyees._waever,,these scheme
‘l’. P . .

uwiiﬁ‘%the'acﬁ‘scheme. The Adm

- o betwéen the two scheme

o e (IR 5540
L totality o ML

.ngrﬁtpéfé@P'SCheme; for varicus categ

cggéiéf*sthcﬁ,over.from the existing time-bg

in “case  ‘of switch over from the &

l;schemé;?to . the aAcP gc

beme, alj stipulations Yviz for promotion,

redigggibutionj‘of poéts,,upgradatio

- dutigay : ate). made under the former.-

o LS g

L to ! Be Sperative, . The

IR N A L.
- B s LU '_-.':_ - .
_14;’;ﬂ“xhnﬁcasw of a

organisation and jn

lransfer on ‘request,

-urhthe.;5%é§j6u$',organG

regular seervice inm h
'.givingﬁfimangkab upgra
LM . T T ot " v ". )

ACF..Bcheanm
R R

. peo bR

€ar can not.h

;plinaPy/penalt

regular service

7 TN
. E\;

because

e taken into accaunt towards
vice in that higher grade.

y brocegdtngs, grant = of
be subject to. rules Qoverning

therefore, be regulated wnder

\

Rules, 196% and instructiong

mPlates merely' placement  on

ncyal benefité

in

€ case of. regdlar -promotion,

apply to the ACP Scheme Whrehh -
mly . to ail elligible . BC/ST .

stime 'l of !

11ing Authorities

-schemes, | including iries it

5, ahall nat run

. regular/functional

shall ensure

r.the concerned. - categories
Concurrently -
Inistrative Ninistry/Depavtm@niwnot_
,“the:{employées = éhall‘havé'thg_option in the matter  to chogse

5, i.e. axisting time~bound promotion scheme

aries of employee, However, in

N dnvolyving'

P

LRSS

P s '
e o e il L
A NS 5 S
e e

!

case of “trmqéfqﬁah‘ihcluding

: und promotion scheme
xisting - time~bound promotion

»

[

vy

. B ,-' ., ',-,'(l. > ] 'I.. . - '5"".v‘._“:‘_' - . . B "
n,.employee¢“Qg¢1§ged,jsurplus,.1n his/her

g.higher functional
lexisting) éqhemegwbuld! cease ., .
%{ENDLL have o bvadopked i - Lig:
LN Lo e e .

S unilateral

the regulariservicefrqhdered~by' him/her inq
with Nissher

atioh shall pe

.Gounted “Jlong

is/ﬁerinew‘brgaq;satdah,for.ghe

dation unqgr'y

iﬁfU'ﬁSGBjeéi‘ to Condition No. 4

E employees have already
or withodt*a,prbmotﬁon

-Schéme shéllfbe‘granted direct)y,
unequal - Jevel of Slagnation, benefit of syrplus regular
ount for ' the  firat .
al the' sgubge

(hat . taken “intg ace

stheme) .‘shall be given

f1nahc;al upgradation

.8hall also be counted towards thd

e a— P —————— T St

completed 24 years of
inanci

»y the second 't

he. Scheme, . ang”

under the ACP Scheme as a ona t

w inancual upgradation shall
immediately, the surplus regular service beyond 1he f4

naxt 12‘years of

g .
i i
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Purpose of

K N .
abo?éybfjnguqases\ where the

upgradatian
auent . stage - (second) of

regular se%vice, With
al upgradation under the
Further, in-order  to rationalise

service
under the

Wme . measulre -

es 'who  havea dlready vendered
S$ than 24 vears of regular  gervice,

be gvan ted
ret 12 vearg

regular gervice
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uired
aequently, trhey shall be considered for the | aecond financial

:radation,

S
7 : ) ;
o & .

“for QFant of the second financial upgradation and

“alao @S and when they complete 24 ¢ years of regular

vice without waiting tor completion of 1.2 more:yaarﬂ of regular

vice

[
PO

“after the first financial upgradation' alraady granted
er the Scheme.

. “',V
(KK Inanty

san

: Director (Esta%&is%ment)

PP XN

g ,f J gnnexgré"
sraunaﬁn/comﬂom PAY-SCALE %ﬁ;”f"

As pe?’part -f of the First Schedule: Annered to the .

Ministry of F; ance

@t
‘.

( egartment»«of Ernenditure) Gazetta Notification dated

September 30, 19QZ i ;hﬁﬁf

on

(REFERE&CE PaRA 7 OF ANNEXURE/OF THIS UFFICE MEMORANDUM)
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«SAvernment Gody announceda " Miier o 2iked by Prime <
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o+ an enharnice g Primary. school teachers. 1. |}
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§| school teachers.™ #¥#., .0 1t BTANL of revised Senior scaje ;|
/" The package for Mot z:n‘d selection scale for the '+ |
i[; beginning January 2002 7. ofper froe ) feachers with o |
:would include Rs 1355.204 . ':fc _cct fr.manr_x one, 19964
i erore through a four per cent ‘.. l]l Sl'b“"uuof’ ol thepay scale | '
. hiken DA frommm £t readvsanctioned to theny, %
'fgmmug emplg;’z he said, sl e R
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To,
Director General

Mahan;deshalaya,

:Tne

.

ANNEXURE- €

-~

of Assgam

Shillong-11.

Dated: 24t Feb 2007.

‘Sub: An application praying revised scale of pay 1i.e.

Rs.5500-125-38000

as

sanction

bv the ‘Cab:nat

undexr ACP scheme along with arrear benefits.

Rgf: Bssured careex
the Govt.
;ﬁf‘ personal,
(department of ' p&rsona]
. 35034/1/97 EST (D)
Six, ! -
\ - _Most respectfully
.. ¢ following

‘s

few ilines ' forx
. consideration :
3 o The applicant No.1l
’ 23/12/1991 and his length of
'organ17atton is 14 years. @

i ,i;‘

~ 15/04/1989 and his length of
—w;~organlzat10n is 17 yeaxs. i

- L . f! |

h"?; IR The appllcant No 3
' 13/05/1983 and " his length' of -

s ——t
‘QF ’organlzatlon is 28 years ':i§
- E % o ‘ : '-L'

{ o

" The appllcant No'Q was app
20/04/1965 and his lenqth " of
organlzatlon is 41 years..

. The appllcant No.5 was app
organlzatlon is 21 years.

The applicant No. 6 was app

8/01/1986 and his length of

h 'organization is 18 years. e

- The appllcant No. 7 wés app

21/04/1996 and his length of
”organ1zatlon ls 26 yéars‘~ ;;
4' 1\?w

. 7The applicant No 8 was app

29/09/3986 and his tlengthi‘of

organlzatlon is 14 yedrd ‘J

\%e uue ’ o
d 1o o ;
@anfe )%ﬁ";%t S

"MAQMJ
-
1
1
<

T»!r.-;-m z i

2 e T

progression
of India. publlshcd through the ministry
publicff Gr;evanpe

and humbly we begs

. R 2R 4
] ;'j- : !.:;‘ ;! y ?
SEE & W

scheme introdugod by

and . ‘pension

land | TRG},
i 4

t

go-state the

Favour[ ? of youxr kind

was appoiﬂted by an order dated

service ip this esteem

| : s
The appllcant No. 2 wéé‘app01nted b] 'an order dated

eerv;c%,zxa :£his
B ol

Wiy

esteem
l

was appomnted by an order dated

servxce in thls esteem

N

oxﬂted by an order dated
serv;ce in thls esteem

)
N

, \

omnted by an' order dated

23/11/1955 and his lenth of sorv1ce Yn this esteemed

¢

ointed by an order dated

serv1ce it this esteen

4§ .
o
N
01nted by an oxderx ‘dated
serviée - in

1

‘ ’

$ - . .
H

this esteem

alnted by an order dated

‘serv1ce in tbls ~asteem

L ;;,,'i o
!!M

9’

I

Rifles

yvide’ memo no’
Ldated 09 August 99

.¥5 \ _cony;
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'Revised scale

" The applicant No.9 was® Lppo1nfed by an oxder dated
23/06/19%2 and his length of service in <this esteem
organization is 14 years. ¥ ‘

The applicant No.l0 was aﬁpointég by an order
dated 24/06/1990 issved bx\ DGR and his length of

. service in this esteemed organ1zatLon is 16 years

The Govt. of India circulated a' scheme through
office, memorandum vide A memo. Nov. 35034/1/97 ESTT (D)
dated I9 August publlsned through,  ths ministry of
parsonnel public grlevance and pens;on (Department of
personnel and TRA) in .the name: and style the Assured
careex proglea91on %chcmel for the Central Govt.
employees has been lntroduced by the Govt. of India on
the recommendation of the rlfth Central pay commission

+&~ deal with the problem of genulne stagnation and

“hardship faced by the employees due to lack of adequate

promotlondl avenues: We have been ¢ompleted - More than

12 vyears of contxnuou“‘ auallfylng iservxue in this
asteem organlzatlon ) 41: L )
Tf' o :

A news caption reported in Lbe ‘Sanghai express’

..on . 20/3/2002 from whlch we, come ‘to kndw +that Cabinet
' haé approved the - qrant oi revised senior scale and

selectlon'ocale for- the prlmaLy school teachers . w.e.f
January- one 1996 1nisubst1tatlon of the scale already
sanction to them. The - and senlor ‘scale undexr BCP
scheme is Rs.5500-~ ~9000 which ls yet not paid to us.

A &

The benefits of revised pay acale under RACP scheme

'is- applicable to all the schpol: teachers employed by

the Central Govt. in Union Territories and othex
autonomous bodies sponsored by the  Central Govit. Even
after released of Rs.1831.20 Crore by the Central Sovt.
for revised pay scale and dearness . allowance for all
types of primary school teachexs, you allowed the otherxr

teachers of the A.R. School to draw. the said revised
scale of pay excluding, us., The entry scale of pay with -’

the coxrresponding scalc as revised and selection scale

of pay are glven heTeunder

' Loy "e ;r,
Entry scale '! : 14500~ 125 -7000.F .1
5500 ~125-90¢ OH

2 yearsl)

.

ter completlon of
l
1 . !

41
v

(A
Selection scale i i 6500-125- 1;0500 ;( After complg,g.'r.on
. ' ' [ _

‘ 'of 24 years )

Thc beneflt of rev1sed pay ocale in the grade of
Rg . 55600~ ~125-9000 per mopths ‘undexr  BACP ocneme is
presently <i1:<3~.t;73_rwe by Lhe othe“” teachers of the A.R.

schools but this appllcan .are deprived which is a
hositile discrimination. | - This leferentlatlon/
\'-—-___ \ . ' : i . '
____——-—*——'Qx
' ’ I
)
‘ 'd ‘ Q,g\'\f/z
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cla551fxcgtloh is not based on intelligi bl@ criterion,

Earlier alsc we approached you individually but
our individual prays remainced, distant » exry only.

Therefore the following ﬁpplicantg decided to
approached you by  this joint application and

uarticular,/'informaticn regarding following incumbent
18 agnexed herew1th (page No.3 & 3y
’ . ; ? it . !
It 1is therefore‘ prayed ;to you’ to grant/pay the
said revised pay ocalel w1th all arreav due to this

i‘!"!t)

-

applicants.

The applicants ag in duty bound shall over pray.

i Yoursxfaithfully,
[ 1.Mr. Bitan Kr. .Deb.
| 2.Mr. Madhu Pra}ash Gediyal
3.Mr. Raj’Kumar Thakux
e el 4 .Mr Hukam Chand Sharma
l- 5.Mrs. BlVa Talukdar
'6.Mr.Salil Kr. Choudhury
i
_ ,7.Mrsu Qwapna Dey
- : ‘ | 8. Mr. Mridul Kar. Purkayastha.
T i S 9.Mrs. Geeta B.
PR , - b 10.Mx. Shalguddxn Ahmed.
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